Government of Jammu and Kashmir

Finance Department
Civil Secretariat, Jammu/Srinagar

Notification
Jammu, the 18t of March, 2019

SRO?,OG ~In exercise of the powers conferred by sub-section (1) of section 9, sub-section (1) of
section 11, sub-section (1) of section 16 of the Jammu and Kashmir Goods and Services Tax Act, 2017 (Act
No. V of 2017) the Government, on the recommendations of the Council, and on being satisfied that it is
necessary in the public interest so to do, hereby notifies that the State tax, on the intra-State supply of goods or
services or both as specified in column (1) of the Table below, shall be levied at the rate specified in the
corresponding entry in column (2), subject to the conditions as specified in the corresponding entry in column
(3) of the said table below, namely:-

Table
Description of supply Rate Candifions
(per cent.)
(1) (2) (3)

First supplies of goods or
services or both wupto an 1.Supplies are made by a registered person, -
aggregate turnover of fifty lakh () whose aggregate turnover in the preceding financial
rupees made on or after the 1¢t year was fifty lakh rupees or below;
day of April in any financial year, (i) whois not eligible to pay tax under sub-section (1) of

by a registered person. section 10 of the said Act;

(i)~ who is not engaged in making any supply which is
not leviable to tax under the said Act;

(ivy  who is not engaged in making any inter-State
outward supply;

(v)  who is neither a casual taxable person nor a non-
resident taxable person;

3 (vi) who is not engaged in making any supply through
an electronic commerce operator who is required to collect
tax at source under section 52;and

(vi)  who is not engaged in making supplies of the goods,
the description of which is specified in column (3) of the
Annexure below and falling under the tariff item, sub-
heading, heading or Chapter, as the case may be, as
specified in the corresponding entry in column (2) of the said
annexure.

2.Where more than one registered person are having the
same Permanent account Number, issued under the Income
Tax Act, 1961(43 of 1961), State tax on supplies by all such







